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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

%
0.A.1106/94
New Delhi, This the 27th Day of FMay 1994
Hon'ble Shri P,T, Thiruvengadam, Member{p)
Baijnath resident of Village & P.D
Kanojia Via, P.0. Muradnagar
Dist, Ghaziabad, U.P,
XEE App liCant
B8y Shri A K Bharduwaj, Advocate
Versus
1. Union of India
Through: The Director General
Post & Telsegraph n
Dak Tar, Bhawan, New Delhi,
-2, The Director
o - Rostal Service, Delhi Circle
~/ New Delhi, 110001,
3. The Senior Superintendent,

Post Offices,
Delhi Sorting Division
Delhi - 110006,
.« oRespondents

DR DE R(Oral)
Hon'!ble Shri P, T. Thifuveggadam, Membeg {(A)

1. This GA has been filed for a directicn to

allow pensicn deeming that the applicant superannuated~ﬁ;»‘

in the year 1988,

2, The leérned counggd for the applicant sscks
permission tc withdraw this OA and wishes to filg
another OA, Parmissiod[;fanted to withdraw the BA
uith/iiberty to file a fresh DA, Therefore

the DA is diémissed as withdrawn. No costs,

P

(P.T. THIRUVENGADAM)
Member (&)

Lcp



